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New Delhi: this the /‘ O ctober, 15987,

HON 'BLE MR.S. R, ADIGE JICE CHAIMaN (a).
HON *BLE DR, A, VEDAVALLI,MEMBER(D)

1. ashish Kumar Kar,
2. Sib Nath pharae.
3., Bajranglal Sharme

do Shri Ge.K. AgQ al’.‘ual, Adwo CBtO'
G- 82, aAshok Vihar=-I,
Delhi = 52 Rewisw. Applicants,

Ersus

1. Union of India through
Secretary,
Ministry of Umban Affairs
& Bnployment, Nirman Bhawan,
New Delhi - 11

2, Union public Service Commission
through its Secretary,
Shahjehan ®ad,
New NDelhi = 11 esesqs RESpONden ts.

0 RDER(BY CIRCUL 4 TION)

Y FON'BLE MR, S.R.ADIGE VICE CHALAMAN(a)

' Perused the Ra,

2. There is no error apparent in para 4

of the impugned judgment. that was Stated in para
4 uas that aspplicents had nowhere categorically
asSertad that any merit 1list/ selsction p anel
of these Civil and Electrical Engineers hagd

been prepared and even in the /a3 there is

no categorical assertion that any such merit

list / selection panel had been preparad.

3. The examplas of the 1987-88 vacancias
being filled up on the basis of 1982 ad 1983

A




S

Exam, results doaes not constitute a bind:
precedent because it has been noticed in

para § of the judgment that the sSame was done
in the background of the special circumstancaes
of the case, after nbtaining one time rel axation

of recruitment rules,

4, RA is rajectade
Ve At .
/ s
( DR.a.VEDAVALLI ( 5.R.ADIS
; MEMBER(I VICE CHAT A" aN( 4)
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